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Goldsmiths
NoTIFICATIONS UNDER THE EXpoRT (1) A copy of Notification

(QuaLiTy CONTROL) AND INS-

pEcTION) AcT, 1963.

The Deputy Minister in the Ministry
of Commerce (Shri Qureshi): Sir,
on behalf of Shri Manubhai Shah, I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 17 of the
Export (Quality Control ang Inspec-
tion) Act, 1963:—

(1) The Export of Rubber Ice
Bags (Inspection) Rules, 1966,
published in  Notification
No. 5.0, 2216 in Gazette of

India dated the 22nd July,
1966.

(2) The Export of P.V.C. Leather
Cloth  (Inspection) Rules,

1966, publisheq in Notification
No. S.0. 2377 in Gazette of
India dated the 6th August,
1966.

(3) The Export of Gum Karay
(Inspection) Amendment
Rules, 1966, published in
Notification No. 5.0, 2454 in
Gazette of India dated the
12th August. 1966,

(4) The Export of Rubber Hot
Water Bottles (Inspection)
Rules, 1966, published in Noti-
fication No. S.O. 2459 in
Gazette of India dated the
16th August, 1966. [Placed in

Library. See No. LT-6922/
66].
st vt (feme) @ gaEEm
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Mr. Depuiy-Speaker: I will come
to you later. Please resume your seat.

NoTiFicATION UNDER EmPLOYEES
ProvipeNt Fuwp AcT, ETC,

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): On be-
half of Shri Shahnawaz Khan, I beg
to lay on the Table:—

No. GSR 1119 published in
Gazette of India dated the 16th
July, 1966, adding the paper
products industry to Schedule
I of the Employees’ Frovident
Funds Act, 1952, under sub-
section (2) of section 4 of the
said Act. [Placed in Library,
See No, LT-6923/66].

(2) A copy
Provident

of the Employees"
Funds (Twelth
Amendmenty Scheme, 19686,
published in  Notification
No: GSR 1187 in Gazette of
India dated the 30th July,
1966. [Placed in Library. See
No, LT-6924/66].

AMENDMENTS TO THE KERaLa WEIGHTS .
AND MEASURES ( ENFORCEMENT)
Ruwes, 1964

Shri Qureshi: I beg to lay on tne:
Table a copy of Notification No, 59465-
K2|65/|RD, published in Kerala Gazette
dated the 12th July, 1966, making cer-
tain amendments to the Kerala
Weights and Measures (Enforcement)
Rules, 1964, under sub-section (5) of
section 43 of the Kerala Weights and
Measures (Enforcement) Act, 1958,
read with cluase(c) (iv) of the Pro-
clamation dated the 24th March, 1965,
issued’ by the Vice-President's dis-
charging the functions of the President
discharging the functions of the Pre-
sident, in relation to the State of
Kerala. [Placed in Library. See N©®
LT-6925/66].

Mr. Deputy-Speaker: Now, what
is the point of order of Shri Bagri?
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Message from R.S.
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Shri Raghunath Singh (Varanasi):
. 8ir, under what rule is he raising the
point of order?
Shri Tyagi: Some procedure has
to be followed in these matters,

st AT : 77 7 qaEAT w1 N
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Shri Raghunath Singh: This is a
speech. This is not a point of order.

Mr, Deputy-Speaker: Order, order.
The calling-attention notice has been
disallowed by the Speaker. There is
no point of order. Message from Rajya
Sabha.

Shri S. M. Banerjee: Sir, I rise on
a point of o-der under rule 376.
12.20 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to repor; the
following Message received from the
Secretary of Rajya Sabha:—

AUGUST 26, 1966

Re: B.O.H. 7396

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajva Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 24th August,
1966, passed, in accordance with
the provisions of Article 368 of the
Constitution of India without any
amendment, the Constitution
Eighteenth Amendment) Bill,
1966, which was passed by the
Lok Sabhg at its sitting held on
the 10th August. 1966,"

12.20% hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

EIGHTEENTH REPORT

Shri Khadilkar (Khed): 1 beg to
present the Eighteenth Report of the
Committee on Absence of Members
from the Sittings of the House.

Mr. Deputy-Speaker: Shri Satya

Narayan Sinha,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao) rose—
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12.21 hrs.
RE: BUSINESS OF THE HOUSE

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order under rule

376.

Mr. Deputy-Speaker: Order, order.
We cannot go on like this, We have
finished one business, There cannot
be a point of order in the vacuum.



